BEFORE THE ADJUDICATING AUTHORITY
NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH
AHMEDABAD
Court 2

C.P. (I.B) No.812/NCLT/AHM/2019

Coram: HON'BLE Ms. MANORAMA KUMARI, MEMBER JUDICIAL
HON'BLE Mr. CHOCKALINGAM THIRUNAVUKKARASU, MEMBER TECHNICAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD BENCH
OF THE NATIONAL COMPANY LAW TRIBUNAL ON 25.08.2020

Name of the Company: Tetra-Pak India Pvt LTD
V/s
Manpasand Beverages Ltd

Section : Section 9 of the Insolvency and Bankruptcy Code
S.NO. NAME (CAPITAL LETTERS) DESIGNATION REPRESENTATION SIGNATURE
1.
2.

ORDER

(through video conferencing)

Mr. Parth Contractor, Adv. is present on behalf of the Petitioner.
Mr. Jaimin R Dave, Adv. is present on behalf of the Respondent.

Learned Lawyer for the Respondent submitted that he has filed the reply i.e. after
stipulated time, however, for the interest of justice the same is accepted, though objected
by the Petitioner.

The Petitioner has liberty to file rebuttal document, only after if the documents are
subsequent document from the date of filing of the Application.

List the matter on 22.09.2020.

W C
CHOCKALINGAM THIRUNAVU RASU MANORAMA KUMARI

MEMBER TECHNICAL MEMBER JUDICIAL
Dated this the 25th day of August, 2020

KSP



